;--_T!'m MINIST&R QF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRX BHAHNAWAZ KHAN) : 1 beg to lay
m thQ Tahle-—

(1) Auopvoftheﬂeniﬁodﬁneounu(lhndl

;. -and Bnglish verslons) of the Coal Board

for the year 1969.70, -under sub-section

- (2) of -section 12 of .the Coal Mines

- (Comservation, Safety and Development)

Act. 1952 [Placed in Ltirwy SH No.
LT-—-! 197171 J

) Acopy each of the followmg papers

‘ (Hindi and English versions) under

- sub.gection * (1) of Section 619A of the
Cémpanies Act, 1956 :— -

_(i). Review by the Government on the

_ working of the Hindustan Zinc

Limited, Udaipur for the years

1969-70 and 1970-71.

(il) Annual Report of the Hindustan
Zinc Limited, Udaipur, for the
year 1969-70° along with the

- Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon:

(iii) Annual Report of the Hindustan
Zinc Limited, Udaipur, for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. *

(3) A ‘statement (Hindi snd English ver.
sions) showing rcasons for delay in
laying the Annual Report of the

©  Hindugtan Zinc Limited for thz year

- 196970,
[Miubbmy SuNo. LT—-HQBHL]

ContrACT . LABOUR (RRGULATION AND - ABOLI.

wmn) Gnm (Anm) ‘Rurss - anp

me\ Werears Funo (Gumn) - (Firsy
. AnmlmmJ Ruuu S

m 'DEPUTY mmsm IN um'

__.mes'my OF me AND REHABL

- CONSTITUTION

" “TION AND BROADCASTING. (SHRJ
_.xNDmA GANDHL) + M. Spoakeey i
,jw moves . o

mxnom (SHRI mwavrm vm 1
1 bqto lay on the Tablews. - - '

(l) Acopyofthe Oontract Lnbmar (Regu-
- Intion and Abolition) Central (Amend-
~ment) Rules, 1971 (Hindi. and English
‘versions) published in’ Notification No,

- Gu 8, R. 1648 in Gazette.of India dated
the 30th OGtobw 1971, under mb-no-
tion::(8) of section 35 of the Contract
Labour (Regulation and Abolition) Act,
1970. - [Placed in Hbrau Sn No.- LT—- :
1199/71 J ‘ :

() A copy of the. Lnbuux Weifarc Fund
(Gujarat)  (First Amendment) Rules,

. 1971 published in Notification No. KH/
SH/3521-BLW 16%T 'in Gujarat
Government: Gazette dated - the 15th
-October, 1971, under sub-section (3) of
scction 19 of the Bombay Labour Wel-
fare Fund Act, 1953, read with. clause
{c) (iv) of the Proclamation dated the
13th May, 1971, issued by the President
in relation to the State of Gujarat.
[Placed in Library. Ses No, LT—1200/71.]

12.21 hrs,

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND' SQHEDULED
TRIBES :

Rzrort or STUDY Toun

ot gz fog (Tog) @ srsaw Wiy,
& sqgfes orfedl qo sqgles -
wifaal & weqror geawt wfufe & asgaw
w2 & fawmre, 1971 & yowwm ¥
Foggg R &1 wfArT gurTER 9T
T |

12,22 hrs.

(Twmy.srxm
AMENDMEN’I‘) BILL: 3

'mm mm Mmm’ma. ummn
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, : MINISTER , OF. . HOME
AFFAIRS AND MINISTER. OF. mmam




